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Reserve     Bank     of     India    for     
mis-reporting. 

THE MINISTER OF FINANCE 
(SHRI MANMOHAN SINGH): 
Madam, there are two separate things. 
The first is a factual question as to what 
the incremental non-food credit ratio is. 
these figures are published. They arc 
given in the Economic Survey. They are 
also given in the Reserve Bank 
publication which the hon. Member has 
referred to. But this does not contradict 
the answer. The answer says that if you 
are asking about the Busy Season Credit 
Policy, this particular stipulation with 
regard to the ceilling on incremental 
non-food credit was given up in 1992. 
Such a ceiling was imposed, if I 
remember correctly, for the Busy 
Season Credit Policy, 1989-90, because 
at that time, there were strong 
inflationary pressures in the economy. 
But subsequently, in April, 1992 the 
Reserve Bank felt that there was no 
need for stipulating such a ceiling and 
since then, the ceiling, as a part of the 
credit policy, does not exist. But this 
does not mean that the Reserve Bank 
does not publish these ratios and the 
Economic Survey does not give these 
ratios. Anybody can calculate these 
ratios 

DR. SHRIKANT RAMCHANDRA 
JICHKAR: Madam, I would have 
agreed to the reply of the hon. Minister 
if parts (a), (b) and (c) of the question 
were replied to separately. The hon. 
Minister has clubbed parts (a), (b) and 
(c) of my question together and replied. 
Therefore, I put that supplementary. 
Anyway, my second supplementary is 
this. If we open the Annual Reports of 
the Reserve Bank, if we open the 
Economic Survey, we find a number of 
ratios for evaluating the present position 
the same ratios were used 10 yeas ago; 
the same ratios were used 20 years ago 
and the same ratios were used 30 years 
ago. Now, in view of the economic 
reforms, in view of the new policy of 
liberalisation, in view of the changed, 
changing, banking patterns and 
procedures, would the Government con-
sider doing away with many of the old 

ratios which arc no more required and 
would the Government consider 
introducing some new pattern of 
evaluating which would be more 
comprehensible and which could be 
comprehended better by Members of 
Parliament? 

SHRI MANMOHAN SINGH: What 
the hon. Member has said is a 
suggestion for action. I will certainly 
pass this on to the Reserve Bank. But it 
is certainly true that even now, the 
growth of non-food bank credit is a 
sensitive indicator and there are times-
particulary when the inflationary 
pressures are on the ascendancy—when 
it is useful to note what is happening to 
the non-food credit. 

So, I would respectfully suggest that 
while the time certainly has come to 
devise new instrumentalities, new indi-
cators, this particular indicator has not 
lost its relevance. 

DR. SHRIKANT RAMCHANDRA 
JICHKAR: Thank you Madam. 

1 am satisfied with the hon. Minister's 
reply. 

THE DEPUTY CHAIRMAN: Q. No. 
304. Dr. Jichkar. Now you get satisfied 
again. 

New Cotton Textiles Mills 
*304. SHRI    SURINDER     

KUMAR SINGLA:                      
DR.        SHRIKANT        
RAMCHANDRA JICHKAR:† 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of new cotton textile 
mills that have come up in the country 
during the last three years; 

(b) what is their total capacity; 
(c) the details whether they are in 

private, public or cooperative sectors; 
and 

(d) what is the trend in this industry 
with respect to setting up of new mills? 

† The question was actually asked on 
the floor of the House by Dr. Shrikant 
Ramchandra Jichkar. 
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THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI G. VENKAT SWAMY): (a) to 
(d) A Statement is laid on the Table of 
the House. 

(a) 129 Cotton/Man-made Fibre 
Mills 
(spinning mills) have been set up 
during 
the last three years (i.e. during 1991-92 
to 1993-94). 

(b) The total installed capacity of 
these mills was 1.64 million spindles 
and 
67,000 rotors. 

(c) Out of the 129 new mills set up 
during the last three years, twelve were 
in the cooperative sector, 116 were in 
the private sector and one in public 
sector. 

(d) As per the Liberalised Industrial 
Policy announced in July, 1991, Textile 
Industry is exempted from compulsory 
licensing. During the last three years 
there is an increasing trend of setting 
up 
new textile units in the private sector. 

DR. SHRIKANT RAMCHANDRA 
JICHKAR: Madam, my first 
supplementary is this. In the reply the 
hon Minister says that the textile 
industry is exempted from compulsory 
licensing. Madam, there is an office of 
the Textile Commissioner in Bombay. 
The office of the Textile Commissioner 
was established during the Second 
World War. Mr. Vellody was the first 
Textile Commissioner. It was a wartime 
requirement of the British Government 
when cloth was controlled, when the 
allotment of bales was controlled and 
when the number of spindles to be 
erected was controlled. Now, in view of 
the changed practices, the economic 
reforms, what is the relevance of this 
office of Textile/ Commissioner? I 
would suggest that the office of the 
Textile Commissioner should be 
abolished. Does the Minister consider 
abolishing the office of the Textile 
Commissioner? And if he does not want 
to abolish the office of the Textile 
Commissioner, what justification would 
he give to parliament for continuing this 
office-? 

 

 
THE DEPUTY CHAIRMAN: what 

he says is that it is not related to this 
question. 

DR. SHRIKANT RAMCHANDRA 
JICHKAR: Okay, Madam. I will give 
him the details separately. 

THE DEPUTY CHAIRMAN: Would 
you give him information from your 
knowledge about the Textile Commis-
sioner? Let him find out whether there 
is a relevance of the office of Textile 
Commissioner in today's scenario or 
not. He will find it out and let you 
know. You can ask the other 
supplementary. 

DR. SHRIKANT RAMCHANDRA 
JICHKAR: But then, Madam, could I 
get two more supplementaries or only 
one more supplementary? 

THE DEPUTY CHAIRMAN: If you 
ask   a   non-related   supplementary,   
you 

lose. 
DR. SHRIKANT RAMCHANDRA 

JICHKAR: But, Madam, it is not non-
related. That is why I first made a 
preambly to my supplementary and I 
invoked "the textile industry is 
exempted from compulsory licensing" 
statement from the Minister's reply. 
After invoking that, I asked my 
supplementary. Anyway, my second 
supplementary is, now that 129 new 
cotton and man-made textile mills are 
set up, and all the details have been 
very rightly given by the hon. Minister, 
I would like to ask the hon. Minister 
whether the Government would 
determine and explaid before 
Parliament the nexus between the 
cotton prices of the farmers, the yarn 
prices of the weavers and the cloth 
prices of the textile mills; if so, what 
mechanism it would like to develop 
and introduce in these new textile mills 
so that we know as to what the cost of 
production of cotton is, and finally, 
what the cost of production of cloth is. 
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DR. SHRIKANT RAMCHANDRA 
JICHKAR: Madam, I will ask a separte 
question, but I asked this supplementary 
because if the Minister has mentioned 
about the rotors, the Minister has also 
mentioned about the spindles, everything 
related to my supplementary has been 
mentioned in the statement which has: 
been laid before Parliament, Therefore, 
my supplementary is related, but, any-
way, I will ask a separate question. 
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SHRI SUSHILKUMAR SAMBHA-
JIRAO SHINDE: Will the Government 
provide financial assistance as per the 
ratio? 
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SHRI VAYALAR RAVI: Madam, let 

me first congratulate the Minister on his 
bold declaration that he would not 
privatise the NTC. In this connection, 
may 1 know one thing from the hon. 
Minister? While he is saying that he is 
going in for modernisation and will 
thereby increase the production, how is 
it possible without a proper marketing 
system? To my understanding, the 
marketing system of the NTC is the 
most hopeless system because there is a 
lot of corruption. 1 would like to know 
from the hon. Minister whether he 
would introduce a modernised marketing 
system so as to eliminate the corrupt 
elements which have crept into the 
system and thus make it a more viable 
one. 

 

 
*305. [The questioners (Shri Ramdas 
Agarwal and Shri Satish Agarwal) were 
absent For answer Vide Col..  29   infra,] 

Victimization of an Officer 
306. SHRI      SHANKAR      DAYAL 

SINGH:                                            
SHRI CHIMANBHAI MEHTA:† 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that a senior 
officer of Taxation Assessment based at 
Jamshedpur identified three officers as 
corrupt, imposed a penalty of Rs. 16 lakhs 
on Baroda Rayon Corporation, and had 
refused to cencel her order as desired by 
the superior and thereafter the officer was 
suspended in 1988 and later on 
compulsorily retired; 

(b) whether it it also a fact that the said 
officer has not been paid retirement dues 
by the department so far; and 

(c) if so, the reasons therefor? 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHAR MURTHY): (a) 
An officer of the rank of Deputy Com-
missioner of Income Tax was suspended 
and later commpulsorily retired after fol-
lowing prescribed procedure. There is no 
nexus between identifying the three offic-
ers and imposition of penalty of Rs. 16 
lakhs on Baroda Rayon Corporation and 
the charges of grave misconduct for 
which action was taken against the 
officer. 

(b) and (c) The retirement dues have 
not been paid because the officer has not 
yet completed the requisite formalities for 
payment of these dues. 

 
†The question was actually asked on the 
floor of the House by Shri Chimanbhai 
Mehta. 


